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“,I In +this M, P. it has been stated that "the applicant wﬁo

i
had been earlier »osted at Jalntr had initially been transferred
3]

!-n\

rom Jaipar to Lucknow and subsequently ‘“an ferred from Lucknow
to Military Farm, Allahabad, The applicant had accepted !

. i
voluntarily his said transfers and he has since joined hJs
I

V“LANWiﬁgdbj at Military Farm, Allahabad on 31,7,1991. Copies of F
%

'k % trans fer/movement order are anneXed herewith and markéd

%g nnexures R/1, R/2 and R/3 resnect1VPly .
= f
N .

jé?, "That it is therefore submitted that since the applicant
[

is no longer posted w1th1n the jurisdiction of this Hon' ble

‘?r ibunal, this Hon'ble Tribunal has ceased to vmossess 1'ts|
) .

=/ jurisdiction, power and authority in this case and to keep

this 0,4, in its Registry and to excercise to ju lectioﬁ

and to decide the said O,A, Y,
We have heard the learned counsel Mr., U,5. Sharma and
|
find no force in the contention made by him. Rule 6(1) of

the Central Administrative Tribunal (Procedure) Rules 1957

.

;
6. Place of filing application:- (1) An application ~h'a11‘

, - ordinarily be filed by an avpllcant with the Reglstrar
or the Bench within whose jurisdiction -~ f
_ : I
(1) the applicant is posted for the time being, or !

(i1) thg cause of action, wholly or in part, has arisen:
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67/91 in O,A, £242/892
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Provided that with the leave of the Chairman the anolication
may he filed with the Reqthrar of the Princinal Bench and
subject to the orders under fection 25, such anplication
shall be heard and dl“boseﬂ of by,bhc Bench which has
jurisdiction over the matte

o

It is conceded that the applicqnt, 2L the time when he
hag{fiied this application was posted at Jaipur and therefore
the apnlication was flled before the Jaipur Bench. This Bench
continusy to have jurisdiC£ion to hea% the matter, Merely

because during the currency of the proceedings the applicant
|

has joined at another place, this Bench does not cease to have

jurisdiction over the matter,

J N
The present M,P, is mis-conceived and is accordingly} “}
! -, Y,
dismissed. . . e - emmeemmT T T :
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